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(d)  (i) Compensation is under as
sessment by the Collector of Jhansi. 
To avoid hardship to the landowners 
‘on account’ payments  subsequently 
to be adjusted against the cost of ac
quisition. have been authorised.

(ii)  Our information is that alterna
tive lands are being allotted to the 
affected people by the U.P. Govern
ment.
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mployment in orei n issions

1492. Shri N. M. Lingam: WiU the
Minister of Home Affairs be pleased 
to refer to the reply given to Starred 
Question No. 1535 on the 7th Septem
ber, 1955 and state:

(a) whether permission of the Gov
ernment was obtained by the Ofl&cers 
of the Government of India who al
lowed their wives to take up employ
ment in foreign missions in New Dellii; 
and

(b) the name of foreign missions in 
which the employees are working?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) Na
formal permission is required in such 
cases; but under executive instructions 
issued by Government in June 1955, a 
Government servant whose wife or 
dependent intends to take employment 
under a foreign mission in India 
should intimate the fact to Govern
ment in the Ministry concerned. On 
receipt of the intimation the Ministry 
conccrned should consider whether the 
acceptance of the employment is open 
to any objection and, if so. prohibit 
such employment. Government are not 
aware of any case in which these 
instructions have been ignored.

(b)  U.K. High Commission, U.K. 
Trade Commission. Canadian Higb




